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Uttar Pradesh Shasan
Aawaai evam Shahri Niyejan Anubhag-3

In pursuance of the provisions of clause (3) of Article 348 of Constitution, the Governor is
pleased to order the publication of the following English translation of Notification no.
#1&3.0.631’./2025/ 8-3099/406/2023 Part-1dated . . 4. NeW Qeteber; 2025.

Notification
Nd.]/ 113043%2025/8-3099/406/2023 Part-1
Lucknow; Dated: o1, Nef{lsteber, 2025.

In exercise of the powers under clause (c) of sub-section (2) of section 55 read with
sub-section (2) of section 15 of the Uttar Pradesh Urban Planning and Development Act,
1973 (President's Act no. 11 of 1973) read with section 21 of the Uttar Pradesh General
Clauses Act, 1904 (U.P. Act no. 1 of 1904), the Governor is pleased to make the following
rules with a view to amend the Uttar Pradesh Urban Planning and Development
(Assessment, Levy and Collection of Impact Fee} Rules, 2024 :-

The Uttar Pradesh Urban Planning and Development (Assessment, Levy and
Collection of Impact Fee) (First Amendment) Rules, 2025

Short title, 1. [(1) | These rules may be called the Uttar Pradesh Urban Planning and
commencement Development (Assessment, Levy and Collection of Impact Fee)
and application (First Amendment) Rules, 2025

. (2} | They shall come into force with effect from the date of their
publication in the official Gazette. :
(3) | They shall be applicable to all the development areas in the State
of Uttar Pradesh.

Amendment of | 2. |In the Uttar Pradesh Urban Planning and Development (Assessment,

Rule 2 Levy and Collection of Impact Fee) Rules, 2024 {hereinafter referred
to as the "said rules™) for the existing rule 2 set out in Column-1 below,
the rule as set out in Column-1{ shall be substituted, namely:-

Column-1 Column-]1
Existing rule Rule as hereby substituted
01| (a) | "Act" means the Uttar 200 | (a) | "Act” means the Uttar Pradesh Urban
Pradesh Urban Planning Planning and Development
and Development Act 1973 (President's Act no. 11 of
Act, 1973 (President's  Act 1973);
no. 11 of 1973); {b) | "Applicant” means any person ar body
{b) | "Applicant" means ahy making an application under section
person or body making an 150f the Act to obtain permission
application  under section referred to in section 14 of the Act;

150f the Act to obtain
permission referred o
in section 14 of the Act;

(c) | "Approval” means approved by the
Authority;

"Authority” means the development .
authority constituted under section 4 of
the Act;

{c) "Appfoval" means @
approved by the Authority;

{d) | "Authority" means the [ — ot
development authority (e) | “Building means &  structore

constituted under section 4 constructed with any materials
of the Act; : whatsoever for any purpose, whether
used for human habitation or not,
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(e |

"Building" includes  any
structure or crection or part
of a structure or erection
which is intended to be
used for residential,
industrial, commercial or
other purposes, whether in
actual usc or not;

{f)

"Built-up arca” means the
arca within a development
area as carmarked in the
master plan or has been
delincated as such by the
Authority;

(8}

"Covered Areca" means the
total built-up arca on all the
floors of a building:

()

. and connotations,
+ the  carrying  out  of

" "Development”  with its

| . LR
grammatical variations
means

building, enginecring.
mining or other operations
in. on, over or under land
or the making of any
matcrial change in any
building or land, and
includes re-development:

. three
| accasions, shall be considered to he

and includes: () foundation, plinth, :

walls.  floors, roofs, chimneys. |
plumbing and building scrvices, fixed
platforms  etc., (i) verandahs,
balconies, cornices, projections etc., !
(iii) parts of a building or anything
affixed thereto; (iv) any wall
enclosing or intended to enclose amy
land or space, sign and outdoor
display structurcs; ctc., (v) tanks
constructed or fixed for storage of
chemicals or chemicals in liguid form
and for storage of waier, effluent,
swimming pool, ponds etc., (vi) all
types of buildings as defined under
the ‘use group or occupancy’ or
based on ‘design, height or other
features’, except tents, shamianas and
tarpaulin shelters erected temporarily
for temporary purposes (for less than
months} and ceremonial

"huildings".

(1)

"Development

Arca" means the arca
declared as  development
area under section 3 of the
Act;

"Govemment” means the G
overnment of Uttar

) Pradesh:

| i
v (k)

_ uses” means

"Hicrarchy of land
order of
various land uses from
lower to higherand vice-
versa as determined in the
zoning regulations;

(N

¢ which has been

{N{i) “Built up area (Master Plan)* in
the context of Master Plan means
such densely populated area situated
within the developmeni area. most of
developed as
commercial, industrial, residential, or
other areas. Here, all the necessary
facilitics like road, water supply,
sewerage, electricity supply etc. are
available and have been demarcated
as built-up area by the authority
under its master plan.

" building.

(ii} Built-up area (Building)” in the
context of building construction
refers to the total covered area on all
flgors of an immovable property or

4]

'
f

" levied upon a person or a
body under sub-section (2)

“Impact Fee" means a fee

of section 15 of the Act for
secking permission for a
higher use or activity in a
lower land unse in
accordance with the zoning
regulations;

(&)

"Development” with its grammatical
variations and connotations, means the
carrying out of building. engineering,
mining or other operations in. on, over
or under land or the making of any
matcrial change in any building or land,
and includes re-development;

(h)

"Development  Area" means the area
declared as development area under !
section 3 of the Act: !

"Government” means the Government
of Uuar Pradesh:

“Layout plan" imncans a sub-

1)

"Hierarchy of land uses” means order of
varipus  Jand  uses from Iowcrtol
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division plan approved by
the compelent authority

| showing division of any

land or portion thereof into
more than one plot or
parcel for the purpose of
sale or otherwise;

higher and vice-versa as determined in

| the zoning regulations;

(n}

“Land use" means the use
of land for which land or

 building i5  used of

intended to be used as per
the provisions of master
plan or the zonal
development plan or the
layout plan;

k)

“Impact Fee" means a fee levied upon a
person or a body under sub-section (2)
of section 15 of the Act for seeking
permission for a higher use or activity in
a lower land use in accordance with the
zoning regulations;

{0}

*Master Plan" means a plan
for the development of
land within the jurisdiction
of the Authority prepared
in accordance with the
provisions of the Act;

]

“Lay-out plan/sub-division plan”
means sub-dividing of any land or
part thereof into more than one plot
for sale or otherwise, in which the
configuration of roads, measurement
of plots along with set-back lines and
method of develfopment (e.g. row-
housing, semi-detached, detached

group housing) should be shown and

details of size, use, area of afl the plots
should be given

(®)

"Owner” includes any
person  whose name is
recorded as owner of the
land or building or part
thereof in the records of the
concerned Authority;

(m)

"Land use” means the use of land for
which land or building is used or
intended to be wused as per the
provisions of master plan, the zonal
development plan ar
the approved layout plan.

Q)

"Section" means a section
of the Act;

{0

"Use permissible
conditionglly" means the
uge ar activity which may
be permiited in a particular
land use subject to
compliance of terms and
conditions laid dow in the
zoning regulations;

{n)

"Master Plan" means a plan for the
developmeni of land within the
jurisdiction of the Authority prepared in
accordance with the provisions of the
Act;

(o)

“Non-Builf-up area” is the area other
than Built-up area (Master Plan)
defined above.

{s)

"Use permissible
generaliy” means use or
activity which may be
permitted in a particular
land use without any
condition in

accordance with the zoning
regulations;

&

"Use permissible with
special permission” means
use or activity which may
be permitted in 3 particular
land use with the approval
of the Board of the
Authority;

()

“Owner” means a person who has
legal rights over any land or building
or receives rent or iz entitled fo
receive rent in case the premises are
on rent and will also include the
following: (1) Any agent or person
who receives rent on behalf of the
owner, {2) Any agent or person who
receives rent or is entrusted with the
management of any land or building
for religious or charitable purposes,
{3) Any receiver or manager
appointed by a court of competent
authority who has been given the
charge/authority of exercising the
rights of the owner in the premises.

(qQ

"Permitted” means use or activity
which may be permitted in 2
particular land wuse without any

condition in accordance with the
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i‘ @ | *Zoning zoning regulations.

(r;:r}_.rll:lI::c;x;se am;:ms Toti_lmg {r) | "Permitted with conditions” means
preseribing rt]hereizcasmgi | the e O Retivity -Whid‘ may be
l SE L : permitted in a particular land use
) - activiies permissible  in subject to compliance of terms and
| different land uses in a conditions laid down in the zoning

| master plan or z zonal regulations

! development plan;

) 1 "Zonal Development (s} | "Section” means a section of the Act:

[ Plan" meaos a plan of a {t) | "Zonal Development Plan" mieans a
zone prepared m Plan formuilated under Section 9 of
accordance  with the the Act for development of zonmes
provisions of the Act: which are part of the development
. . area under the jurisdiction of

(w) | "Zone" means any of the Authority.
divisions in which a1
development arez may be (u) | "Zone" means any of the divisions in
divided for the purposes of which a development area may be
development  under  the divided for the purposes of development
Acl, i under the Act.

2. {2) | Words and cxpressions. not {v) | "Zoning regulations" means zoning
defined in  these rules but yof land wuse and regulations
defined in the Act. shall | Prescribing the uses or activities
have the meanings ’ permissible in different land uses in a
respeciively assigned to master plan, 2 zonzl development
them in the Act, plan or approved {ayout plan.

{2) | Words and expressions, not defined in
these rules but defined in the Act. shall
have the meanings respectively assigned
to them in the Act.

Amendment of 3. In the said rules in sub-rule{]) of rule 3,-
Rule 3 (a) for clause {a) sct out in Column-1 below, the clause as sct out in
Column-11 shal! be substituted, namely:-

Column-11
clause as hereby substituted

Cotumn-I
Existing clause

{a) For usecs or activities which are
permissibie in the built-up area ‘generally’
or ‘conditionally'.

(a) For uses or activities which are
permissible  in the  built-up  area
‘gencraily” or ‘conditionally’ or *with
special permission” of the Authority.

(b) for clause (f) set out in Column-1 below, the clause as sct out in
Column-IT shall be substituted, namely:-

Column-I Column-I1
Existing clause clause as hereby substituted
{H Areas or land parcels which do not form | () Omitted

part of any layout plan sanctioned by the
competent authority

Amendment of | 4. In the said rules for rule 4 set out in Column-1 below, the rule as set
Rule 4 out in Column-lI shall be subsiituted, namely:-
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Column-J

Cotumn-II

Existing rule

Rule as hereby substituted

4(1) Where an application is submitted under
rule 3, the impact fee shall be assessed and
collected on the gross area of the land pareel on
the basis of present circle rate of existing use of
land issved by the District Magistrate.

{2) Assessment of impact fee for different uses
or activities shall be carried out on the basis of
‘impact fee co-efficient’ prescribed for various
land uses 8s given in the table below:-

Land Use Zones fi..oyver to Higher)

4(1) Where an application is submitted under rule
3, the impact fee shall be assessed and collected
on the gross area of the land parcel on the basis of
present circle rate of existing use of land issued
by the District Magistrate. Where such rate is not
available, the current residential rate determined
by the Authority, shall be applicable.

(2) Assessment of impact fee for different uses or
activities shall be carried out on the basis of
‘imipact fee co-efficient’ prescribed for various
land uses as given in the table below:-
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H a 3 A 5 $ 1 Lﬁmmwm 1 H 1 Ey K » 7
- S '

71 Agneaina | RA® ] NP: | NP RF § &F | NP | NP R A T o P F IR
¢ Green, " Grermbel, Pk
beliferge, [l L
e B - 3 Faslie.  Seme.| BP LAy ] a.zs o
zﬁmﬂ o "1, Pushe Fusiue: iy bl I U AT Tl
TN I T il | P _ -

TP E T 03 [ WA | wF | TR NP | WP Lrmoporei S R el T et M T
Sernie 0] LR 6l | Wi )
public trdeins POl I T BT U BT
Btilfies o ) 1% ol

T Tnfte ke 038 1 G [ WA | NP | 030 | NF | NP AR va Lo [ 98] w4 [we]
Trinpont _— e £ FEAS S R X

3| ndenrol | 040 1 045 § 025 | WA | 0da | NF | NP Offe Vst ! s s oM E AW

H > Hr 12 e i os .

S| Residootw | G50 | 040 | 030 ] 0ZS | NA | NRF,| NP ! ' L3 L] ! r
! —t | | Where:

‘ u | Offices .o [§£ .75 0I5 | 4% | NA NP ) Notatlen | Laud Use Zaoe

T Cammares | V36 ] B8 [ LB | w0 | 186 | B3] ¥A BU__ | Buillup
3l : . I 2 R Residentisl

* NA: Not Apphicsbie 3 My Mixed Lise e
*NP: Not Payable 4 o Commercin] | (Retail! CBD: Sub CBIOF Bassar
i Shoenty
A <2 C al 2 (Wholesshk/ Gedown / Storage)
& E] Sinall indusizies
7 L Large industries
4 ou Office Usc
i o || ) P3P Public and Semi-public Facilities
| e 18] 7T | Teaflic ond Tromsportation
3 F Farsi
2 RC Recrentional (parks, fegional parks, playgrounds)
k] [=:] Groen Belt
4 GA Grumeen Ahaadi
[ A Apriculurt
16 HF Highway Facilitics
! Exemption from lmpact fee
‘I’!! bt Non-commercial and Charitable Actvilies! Uses )
{eligible onder intome Tax Act)
Service and Coutage Industries {2}
Group Housing for related use purpases 3)
Symbol
Impact fee not applicable NA
impact fec not paysble NP

(3) Impact fee shall be calculated in accordance
with the following formulae:

(a) for uses or activities which are permissible
*generally’ or ‘conditionally™:

Plot Area X Circie Rate X Impact Fee co-
efficient X 0.25

(b} for uses or activities which are permissible
with special permission with the approval of the
Board of the Authority:

Plot Area X Circle Rate X Impact Fee co-efficient
X 0.50

(3) Impact fee foruses or activities which are
permissible ‘gencrally’ or ‘conditionally' shall be
calculated in accordance with the following
formula:

Plot Area X Circle Rate X Impact Fee co-efficient
X025

W o
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Amendmentof 5.
Rule 5

[n the said rules, in rule 5.-
(a) for sub-rule(!) set out in Calumn-1 below. the sub-rulc as set out jn

1£11306135 200%

Column-11 shall be substituted, namety:-

Column-I

Column-11

Existing sub-rule

sub-rule as hereby substituted

§)) For ail types of uses or activitics, whether | (1) For ail types of uses or activitics,
permissible ‘generally’ or ‘conditionally’ | whether  permissible ‘generally’  or
or ‘with special permission’, the Authority | “conditionally’. the Authority shall publish
shall publish a notice in at least two | a notice in at least two newspapers having
newspapers having circulation in the | circulation in the development area
development arca inviting objections and | inviting objcctions and suggestions from
suggestions from the public. The | the public. The minimum duration for
minimum duration for submission of | submission of objections and suggestions
objections and suggestions shall be 30 | shall be 15 days from the date of
days from the dale of publication of the | publication of the notice.
notice,

(b}  for sub-rule(3) set out in Column-1 below, the sub-rule as set out in
Column-l shall be substituted. namety:-
Column-I Column-II
Existing sub-rule sub-rule as hereby substituted
(3 In case of approval in respect of the uses | (3) In case of approval in respeet of the

permissible ‘generally’ or ‘conditionally’
the Vice-Chairman and for the uses
‘permissible with special permission” the
Authority, as the case may be. shall
calculate the amount of impact fee and
issue demand notice within 15 days to the
applicant for payment of the same.

uses “‘permitted” or “permitted  with
condittons™. the WVice-Chairman, shall
calculate the amount of impact fee and
issue demand notice within 15 days 1o the
applicant for payment of the samg,

Amendment of 6.
Rule 6

In the said rules. for sub-rule(!) of rule 6 set out in Column-1 below,
the sub-rule as set out in Column-Ii shall be substituted, namcly:-

Column-I

Column-I1

Existing sub-rule

sub-rule as hereby substituted

Subject to the provisions of the Act and
these rules, the applicant shall pay the full
amoumt of impact fee upfront as per the
demand  notice
Chairman or the Authority, as the case
may be. prior to grant of approval,

tssued by the Vice- ! demand

(1) Subject to the provisions of the Act and
these rules. the applicant shail pay the fuil
amount of impact fec upfront as per the
notice issued by the Vice-
Chairman, prior to grant of approval,

By Order,
Digitally signed by
Guru Prasad Porala
(P. Oabepsdd) 2025
PrincipdiiSueftary.




